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Heard Shri l.P.Lhalcisurnant, 

1earrd counsel for the petitioner. 

The cause of dctiorl arises when the 

present services of the oetitioner 	 'Fop, 
are Le'ermlndted  or there is some  

injustice done to him. There is no 

cause of acti. petition is dismissed 

in linib line. 4hri U.B.Mohapatra, 	 \1 
learned dditional Standing C.ounsel 

who is present in the Court has been 

heard. 
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